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[7 JAN 1991]

to Questions 50.

Payment of Royalty on Crude Oil_

*157. SHRI V GOPALSAMY:

SHRI PASUMPON THA.
KIRUTTINAN.

Wil the Mmister of PETROLEUM
ANteD CHEMICALS be pleased to
state,

(a) the amount of royalty on the
production of crude o1l paid by the
Central Government during the last
three years to each State, State-wise
and rate-wise; and

(b) what is the formula adopted
by the Ceniral Government in shar-
ing with the States revenue accruing
from the sale of crude o1l?

THE MINISTER FOR PETROLEUM
AND CHEMICALS AND PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALAVIYA) (a) A
statement 15 laid on the table of the
Sabha (See below)

(b) The formula for payment of
royalty 1s in accordance with the
provisions of the Oilfields (Regula-
tions & Development) Act, 1948 and
the Petroleum & Natural Gas Rules.
1959 Royalty 1s fixed 1n accordance
with Section 6A of the Act and since
the mining lease for land vested with
a State Government is granted by
that State Government, in accordance
with Rule 5 and 14 of the Rules men-
tioned above royalty on crude pro-
duced from such area 1s payable to
the concerned State Government
Since the miming lease in respect of
land or mineral underlying ocaen is
granted by the Central Government,
royalty in respect of crude o1l pro-
duced from such areas 1s payable {o
the Central Government



